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SUPREME COURT OF INDIA

SCHEME. FOR COMPASSIONATE APPOINTMENT

1. ORIECT

The ohject of the Scheme is to grant appoiniment on
compassionaie grounds 0 a dependent (amily member of a Couri
Officer/servani dying in harness or who is retired on medical gromnds,
thereby leaving his family in penury and without any means of livelihood,
fo relieve the family of the Court Dfficer/servant concerned from financial
desiiiviion and o help ii gel over ihe emergency. The Scheme will noi be
open fo the family members of Court Officer/servant voluntarily faking
retirement on any ground.

2. TO WHOM APPLICABLE
To a dependent family menber:-

{A) of a Conrt OfficerfRervant who:-
(a) dies while in service (inclnding death by snicide); or

{h) is refired on medical grounds vnder Rule 2 of the
CCS(Medical  Bxaminaton) Rules 1957 or  the
corresponding  provision in the Cenrral Civil Service
Regulations before atlaining the age of 55 years (57 years
for Group ‘D' Court Officer/servants); or
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is retired on medical grounds under Rule 38 of Ihe
CC3(Pension) Rules, 1972 or the comesponding provision
in the Central Civil Service Regnlations hefore altaining
the age ol 5> years (57 years for Group ‘D' Courl
Officer/servants).

NGOTE T “Dependent Family Member” means:
{a) spouse; or
(b} son {inclnding adopted son); or
{<) daughier {including adopiled daughiery; or
(d) brother or sister in the case of nnmarried Court
Officer/servant

who was wholly dependent on the Conrt Officer/servant at the

iime of his death in harness or retirement on medical grounds, as the case
may he.



considered whose appointment in the opinion of Honhle the Chief Instice
of India, will be in ihe larger inierest and welfare of ine family memben.

7 A. EXEMPTIONS

{“rmlpr-i:-;sinn:m—* anpainiments are exempied  from  the
requirentenis of ordinary/mormal recruiiment procedure

R. RELAXATIONS

() Hon'hle the Chief [ustice of India ean relax  edneational
qualifications/upper age Hmil or any olher requirement as presceribed in
the relevant recruitment mies/gnidelines/orders

NOTE:  Age eligibili ty shall be defermined with reference 1o the date
ol application und not the date of appoinument.

) The applicant seeking appointrent for the post of Innior Clerk
shall have o pass all such wesis, as are or may [rom lime
Hme he preseribed for such post.

{c) It the applicant fails 1o qualify in any of the preserihed fests he
will be given another chanee © appear in and qualify in ihai
test affer a period of 3 months  No fuirther chance wilt,
however, be given for the purpose.

{d} IF an apnlicant faiis ro qualify in the fesis prescrihed for the
post of Junior Clerk in spile of exiension of lime allowed,
hefshe shall he given an option 1o seek appointment for a
Group "D posi and the request made in thai behall il any, shail
he cemsidered pravided the applicant filfills (he eligihility
conditions. If, however, the applicant does not choose o apply
for a Gronp 7Y post or is otherwise not found eligible for such
a posi, an oplion may be given o another dependent family
member who Mifils the educational qualification and ather
eligibility conditions w apply (or the post of Junior Clerk or
Gronp ‘D' posi. I however, snich 2 family member applies for,
but, fails 10 qualify the tesis prescribed {or the post of Junior
Clerk no further oppormnity shall be given.

(&) Whera 2 widow 8 appointed on compassionate gronnd fo a
Group 'DT post, she will be exempled (rom ihe requirement of
possessing  the educational qualifications preseribed in the
relevant rulesfguidelines provided the duties of the posi can be
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s::nn:;i";:cmriiy performed by her withont POSSESKIE Sk
cducmiona Juaificaiions.

3 DETERMINATION/AVAILARILITY OF VACANCIES

=Y ADDOINTMENT on compassionale grotnds can be made on ad
1 R T . aio: 1 L S Lo 51 14 . 1
fo Dasls OF o regular Dasls, The ad hoe appointmeni may
he vegniarised snbject to availability of regular vacancy.

ih) Suhject 1o availability of Vacancy,  appoinimenis  on
compassionaie grounds can be made upto a maximum of
1% of the roral sancrioned sirength of posis of linior
Clerk/Group D" posis having quoia {or direci recruiiment, as
tha case may he. This will incinde the employees apnoinfed
on compassionaie grounds and serving on the daie of
commencement of this scheme.  Appoiniments shall he
subject o availability of vacancies within ihe prescribed
ceiling and the general and special orders, if any, of Hon'ble
ihe Chiel Jusiice of India.

Y BEFLATED REQIESTS FOR COMPASSIONATE
AFPOINTMENT

() Appiicarion for compassionate apporntment shall he made
within 6 wonibs (om he daie of death or reiiremeni on
medical gronnd of the Court Dfficer/zervant.

(h) It the Regisiry s nor able 1o offer compassionate
appolsimeni for 3 years [rom (he daie of death or daie of
refirtement on medical ground =8 the case may be, the
application for compassionae appoininent shall lapse and
shall not he provessed furthar. The applications pending on
the date of comnnenceinent of the sehewe shall Toweved
Ianse on expity of one vear from commencement, if
compassionaie appoinunent cannot be offered within ihat
nerod.

) WIDOW  APPGINTED  ON COMPASSIONATR

GROUNDS GETTING REMARRIED

i

A widonw appointed on cCoOmpAassionare gronnds wili he allowed
o continue in service even alwr re-maiage,
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1. WHERE THERF IS AN EARNING MEMRER

(a) In deserving cases even where thete are one or more
ewrning member in the f{amily, a dependent family
memher  may  be  considered  for compassionare
appoiniment, i having regard © the number of
dependents, assets and liahilities lefi by the Court
Officer/servani, income of the earning member as also
their  liabilities family responsibilities, needs  of
dependent {amdiy members and oiher reievani (aciors,
Hon'hle the Chiel Tustice of TIndia is satisfied that
compassionaie appointment is justified.
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In eases where any member of the family of the deceased
is already in employment and is not supporting or is not
in a posifion 1o support the other memhers of the family
ol the Couti Officer/servant, exireme caulion will be
ohserved in ascertaining the economic distress of the
members of the family of the Couri Gificer/servani so
that the facility of appointmenr on compassionaie
grounds is not circumvented and misused by puiling
forward rthe ground that the emploved member is not
supporling the famiiy.

12, MISSING COIRT OFFICER/SERVANT

Cases of missing Conrt Officer/servant are also covered under
ithe scheme for compassionaic appoiniment subject io ihe {ollowing
condifions:-

(A} A request to grant the benefit of compassionate appointment
canl be considered only afler ai least 7 years from the dale
from which the Comit Officer/servant has oot heen hesid of
by those who would natorally have heard of him if he had
been alive, provided (hal:

{1)an FIR to this effect has heen Todged with the Palice within
reasonable iime,
(2)he comperent antharity % satisfied rhat the case is gennine:
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This henefit will not he applicable 1o the case of a Conrt
Officer/servant:-

(a) wha is alleged to have committed any offence
punishable under the law or gone abroad.



{c) while considering snch a wequest. the resulis of the Police
investigation shall also be taken into account; and

13. NECTARATION

ATl the adulr non earning family members of deceasedfretired
Court GificerServant shall bave o make a deciaraiion in the form of
Affidavit that they are nnemployed and have no sonrce of income excent
the income d'sclosed in the applicaiion form and they have no objeciion
o employment on compassionate  grotind heing given only to the
applicant.  All other aduli {amily members (other than applicani) shall
also have fo make a declaration hy way of Affidavii regarding verification
ol the information furnished by the applicani.

14. INDERTAKING

A person appointed an compassionate grounds nnder the
scheme shall give an undertaking in writing {as in Annexure) ihai hedshe
will maintain properly the other family members who were dependent on
the Court Officer/servant in gquestion and in case il 15 found olherwise ai
any time, his/her appointmeni mayv be temminated forthwith.  The
Undertaking shall be made belore, and pewonally authenticated by
Regisirar (Admn.).

15. PROCEDIRE
{3} The proforma as in Annexure with such modifieations if

any, as may be deemed appropriate will be used by the
Regisfry for ascerfaining necessary  information  and
processing the cases of compassionate appointment.

(h} An  application  for appoiniment  on  compassionafe
grounds shall be considered by a Commiliee of officers
nominated by the Regisirar General  The applicant may
also be granied personal hearing by the Comumilte, if Teli
necassary.
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Applicatinn (8} if any, received during a particular month
shail be placed before the Commitiee in the next monih.
The Committee mayv direct stich invesligation a3 may bhe
deemed i, which as {ar as possible, will be compleed
witiin one month and report will he placed before the
Comumitiee.  The  Commitiee  shall  make s



recommendation within 3 months of the application heing
placed before it for the frst lime,

() Recommendations of the Committee shall he placed
before the Hon'ble the Chiel Justice of India through

Registrar General for a decision.

16 REQIEST FOR CHAMNGE IN POST/PERSON

{a) an appointment made on compassionate grounds shall not
be transferred (o any other person on any ground.

(hy Only one family member of the deceased Comt
Officer/servani shall be given appoiniment on compassionaie ground.

17. SENIORITY

&) The inter-se seniority  of  persons  appointed  on
compassionaie grounds will be {ixed wiih reference o their
date of appointment.  Their interpolation with the direct
recruilsfappoiniees will also be made with relerence o thelr
dates  of appointment  without  distirhing  the  infer-se
seniorily of direc! recruits/appoiniees.

() Date of joining by a person appointed on compassionate
grounds shall be trealed as the date of his/her appointment.

1R GENERAT,

{a) Apnointments an compassionate grounds shall he made in
such a way (hai persons appoinied (o the posi do have ihe
essential - edueational  and  fechnieal  qualificalions and
experience requited for the post consisient with the
reqnirement of maintenance of efficiency of administration.

(h Frarployment of a family member of a decensed or medically
retired Group "D Court Officersservani may not be resiricied
1o a Gronp 'D' post only. As such, a family member of sneh
Group 'I¥ Court Ofiicer/servani can be appointed as Junior
Clerk provided that he/she is educationally qualified and a
vacancy in the cadre of Junior Clerk is availabie (or this
PUFPOSE.



(c)
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An application Tor compassionate apnainiment shall not he
rjeced merely on the ground fhat the family of the
governmenr (nficer/servant has received tetiral and ather
benefits under variows wellore schemes. While considering
a reanest for appoiniment on compassionate gronnd an
obieciive assessment of the financial condiiion of the family
shall he made raki ng info account its income,  assels
{ncivding the benefils received under ihe various wellare
schemes such as- GPF sramity, leave encashmeni. family
pension) and liabilities and alt olher relevant faclors such us
the presence of an earning memher. size of the familv, age
and yualifications of the children, family obligaiions and
essenlial needs of he familv, et

Hon'hle the Chief hnstice of India may, in His [ordship's
absolue  discrelion, relax  or  waive any of ihe
condifions/requirements laid down in this scheme.

Nothing an this scheme shall be deemed 10 affect rhe
power of the Chiel Jusiice {0 make such orders, {rom (ime
to time, as he may deem fir i regard o all maners
ncidenial or ancitary 1w the scheme not specifically
provided for herein or in regard to matiers as have not
been sulficiently provided for,

All auestions relating 1o the nterpretarion of ihis scheme
shull e referred o the Chief jusiice, whose decision
thereon shall he final and hinding.



